
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH, NEW DELHI.  

OA NO.1313 OF 2024 
IN THE MATTER OF: 
V. SRIKANT                                                                                         ….APPLICANT  

VERSUS 
 

STATE OF ANDHRA PRADESH & ORS.                                ….RESPONDENTS  
 

                                                           INDEX                        NDOH: 08.10.2025 

Sl.No. Particulars Page No. 

1.  Reply Affidavit on behalf of the Ministry of 
Environment, Forest and Climate Change 
(Respondent No. 5).  

1-5. 

2.  ANNEXURE- R5/1: Environmental Clearance 
issued on 26.07.2006 

6-9. 

3.  ANNEXURE-R5/2: Environmental Clearance issued 
on 13.11.2009 

10-18. 

4.  ANNEXURE-R5/3: Environmental Clearance issued 
on 11.01.2021 

19-29. 

5.  ANNEXURE-R5/4: Standard Operating Procedur7e 
(SOP) issued by Ministry dated 25.11.2022 

30-32. 

6.  ANNEXURE-R5/5: Public Grievance of V. Srikanth 
dated 10.07.2025 

33-36. 

7.  ANNEXURE-R5/6: Letter from Ministry for 
inspection dated 16.07.2025 

37-38. 

8.  ANNEXURE-R5/7: Letter from Ministry for 
inspection dated 31.07.2025 

39-40. 

9.  ANNEXURE-R5/8: Inspection Report of Sub-Office 
Vijayawada dated 08.09.2025 

41-73. 

10.  ANNEXURE-R5/9: Letter from Ministry for Action 
Taken Report dated 06.10.2025 

74-75. 

 

Through  
 

Thakur Sumit 
Advocate 

Counsel for MoEF&CC 
Office at: Q-16B, LGF, 

Jangpura Extension 
New Delhi-110034 

Email Id: thakursumit79@gmail.com 
Place: New Delhi                                                           Mobile No.9968454481 
Date: 06.10.2025                                                           Office No.011435276888 

2449

mailto:thakursumit79@gmail.com


1

BE,FORE, THE, NATIONAL GREE,N TRIBTJNAL

PRINCIPAL BE,NCH, NEW DE,LHI

Original Application No. 13 13/2024

IN THE, MATTE,R OF:

V. Srikanth

State of Andhra Pradesh & Ors.

REPLY AFFIDAVIT ON

Versus

...Appellant

....Respondent(s)

OF RESPONDE,NT NO. 5 ITHE

MINISTRY OF E,NVIRONME,NT. FORE,ST & CHANGEI

I, Dr. Murali Krishna Chimata S/o Shri Srinivasulu Chimata (Late), aged about

44years,presently working as Scientist-E in the Ministry of Environment, Forest

& Climate Change (hereinafter referred to as "MoEF&CC"), Government of
India, Sub-office at Vijay awada, Andhra Pradesh do hereby, in my offrcial

capacity, solemnly affirm and state on oath as under:

1. That, I am acquainted with the facts and circumstances of the instant Original

Application and duly competent to swear the present reply affidavit on behatf

of the Ministry of Environment, Forest Climate Change based on the offrcial

records maintained therein.

It is humbly submitted at the very outset that the contents of the Original

Application unless specifically admitted, are denied to the extent that they are

with the submissions made hereinafter.

2
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3. It is humbly submitted that the present Original Application has been

registered by this Hon'ble Tribunal pursuant to a letter dated 11.07 .2024,

alleging that Respondent No. 4, Adani Krishnapatnam Port, District Nellore,

is handling large quantities of coal in violation of environmental norms. The

import, storage, loading/unloading, and transportation of coal in dry and

windy conditions is stated to be causing dust emissions, spillages on roads and

dumping yards, and resultant health hazards to the local inhabitants. It is
further alleged that, for dust suppression,'the Port relies on private water

suppliers who are illegally extracting groundwater without requisite

permissions, thereby violating environmental laws. In this regard, this Hon'ble

Tribunal, vide order dated 19.12.2024, constituted a Joint Committee to

examine the factual status by conducting a site inspection, collecting

information, and interacting with stakeholders. Accordingly, the Joint

Committee, with the Sub-Office of the Ministry at Vijayawada (hereinafter

referred to as "SO") as a member, carried out a site inspection on29.01.2025.

It is pertinent to mention that, until this stage, the Answering Respondent had

not been impleaded as a parry in the case.

4. It is humbly submitted that in the meantime the Applicant addressed a Public

Grievance (hereinafter referred to as "PG") dated 10.07.2025 to the

Answering Respondent with contentions identical to those raised in the

present Original Application.

5. It is humbly submitted that the Environmental Clearance (hereinafter referred

to as "EC") for the development of Krishnapatnam Port near Nellore was

accorded by the Answering Respondent for Phase-I vide letterNo. F. No. 10-

2212005-IA-III dated 26.07.2006, for Phase-II vide letter No. F. No. 11-

009-IA-III dated 13.11 .2009, and for Phase-III vide letter No. F. No. 10-

16-1,4.-III dated, L1.01 .202L Copies of the EC dated 26.07.2006,

\.N,.."tk".{-
C--G-
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13.11 .2009 and 1l.0l.2021have been annexed herewith as Annexure-R5/1,

An n exu re-R5/2, and An n exu re-R5/3, respectively.

6. It is humbly submiued that the Answering Respondent has established a

Standard Operating Procedure (hereinafter referred to as "SoP") for Post

Environmental Clearance Monitoring and compliance of the projects vide

Office Memorandum dated 25.1I.2022. A copy of the Office Memorandum

dated 25.11.2022 is annexed herewith as Annexure-R5/4.

7. lt is humbly submitted that Accordingly, in line with the SoP dated

25.11.2022, the Answering Respondent, vide letter dated 16.07.2025,

requestedthe Regional Office (hereinafterreferredto as o'RO") ofthe Ministry

at Chennai to furnish a factual status report along with EC condition-wise

compliance reports for all ECs granted to the project. A copy of the PG dated

10.07.2025, and letter dated 16.07.2025 has been annexed herewith as

An nexu re-R5/5 and An n exu re-R5/6 respectively.

8. It is humbly submitted that by this time, based on the Joint Committee Report,

this Hon'ble Tribunal vide order dated 29.05.2025 impleaded the Ministry of
Environment, Forest and Climate Change (MoEF&CC) as Respondent No. 5.

Accordingly, upon receipt of the matter, the Answering Respondent issued a

follow up reminder letter dated 31.07.2025 to RO Chennai requesting them to

expedite theprocess. A copy of the reminder letter dated 31.07.2025 has been

annexed herewith as Annexure-R5/7.

-.:tlllirri 6;}i1{ i.t .i*'i,,U ''

,,,,,,9,.1lt''fi*flurther submitted that, in pursuance of the Ministry's letters dated
.., :' ri

16.07.2025 and 31.07 .2025, the SO Vij ayawada conducted a site inspection

1,9.08.2025 to verifu the EC condition-wise compliance status and

the inspection report vide letter No. .SONIJ/EPA/EC-A/101/S-^

=\N*^(k".Jro
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NLR-01/2025 dated 02.09.2025. A copy of the said inspection report is

annexed herewith as Annexure-R5/8.

10.It is humbly submitted that the inspection report submitted by the SO,

Vijayawada was examined within the Ministry. It was observed that while

most of the EC conditions have been complied with by the Project Proponent,

a few conditions were found to be partially complied. Accordingly, the

Answering Respondent, vide letter No. IA-L- 11011/8812025-lA-I dated

06.t0.2025 directed the Project Proponent to submit an Action Taken Report,

which is presently awaited. A copy of the letter dated 06.10.2025 has been

annexed herewith as Annexure-R5/9.

1l.In light of the above-stated facts and circumstances, it is most humbly prayed

that the Hon'ble Tribunal may kindly be pleased to take the present Reply

Affidavit on record and may pass appropriate Order(s). direction(s) as deemed

fit and proper under the facts and circumstances of the present case.

12.It is most humbty submitted that the Answering Respondent seeks leave to

make additional submissions, if required, during the course of the

proceedings.

\N-,a,M.L.
DEPONENT 

-=ir. grd Fry Erart)r. ffirdi l0hlnr Ofindlffi6 "ifiScientitt.E.
ry{il EErDE/Government of India
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VE,RIFICATION

I, Dr. Murali Krishna Chimata the above-named Deponent, do hereby verify

that the contents of the above affidavit are true and correct to my knowledge as

per the records of the Answering Respondent. No part of it is false and nothing

material has been concealed there from.

Verified at Vijayawada on October 06 ,2025.

\N*a,.[...{.
DEPONE,NT

Itlurali Krlshnr Chinuta

0t0
010

,,41{,s,
giqn'

!.il,{-i'.rfn., LL.B

ADVCCA-| E' - f"i iJ'] i'rFiY

Appointed hY Centrett Govt'

VIJATAWADA, h(TiShNA Dt., A.P,

f---.-_

linistry of
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Details for registration number : MOEAF/P/2025/0000230

Name Shri V. Srikanth

Date of receipt 10/07/2025

Address AP

District name Sri Potti Sriramulu Nellore

State name Andhra Pradesh

Mobile no Not Provided

Email Id Not Provided

Grievance description

IA-II

Name of organisation(s) where grievance is pending 1. IAI Division

Type of receipt Transferred

AllDetails https://pgportal.gov.in/CPGOFFICE/GrievanceDetails/GrievanceDeta...

1 of 1 11-07-2025, 11:51
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gr(dT{-.F-K / GOVERNMENT OF INDIA

qd-erur, a-+ qri aaaq qnl+d-{ d'Trilq / MrNrsrRy oF ENVTRoNMENT, FoREST AND cltMATE cHANGE

rq-rrqta-q, fuirq-crs / suB- oFFtcE, vUAyAWADA

E-File No. SONU lEP AIEC-A/101/S-NLR-01/2Ozst LO& 08.09.2025

To
The Member Secretary,
lmpact Assessment Division (lnfrastructure Division)
Ministry of Environment, Forest and Climate Change,
Government of lndia, lndira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 1 10 003

E-mail: ad.raju@nic.in

Sub: lnspection Report of M/s. Adani Krishnapatnam Port Ltd, Andhra Pradesh Reg

Sir/ Madam,

Please find attached lnspection Report of M/s. Adani Krishnapatnam Port Ltd that has obtained
Environmental Clearances / CRZ Clearances from the Ministry vide F. No. 10-22l2005-lA-lll dated 26.07.2006;
F. No. 1 1-6212009-lA-lll dated '13.1 1.2009 and F.No.10- 18/2016-lA-lll dated 11.01.2021 in SPS Nellore
District, Andhra Pradesh.

2. This project was inspected by the undersigned on '19.08.2025, it was noted that this PORT WAS lN
OPERATIONAL PHASE.

3. This issues with the approval of the Competent Authority.
Yours faithfully,

(Dr. Murali rririi.ll
Additional Director (S)/ Scientist-E

Copy for lnformation and Necessary Action:

The Director, Monitoring Division (lA), Ministry of Environment, Forest and Climate Change, lndira
Paryavaran Bhawan, .ior Bagh, New Delhi-110 003 (E-mail: moefcc-monitoring@gov.in )

1

\N^*.tlt-,*Lo

\N*."rV**\^
(Dr. Murali Krishna-)-

Additional Director (S)/Scientist-E

2

3

The District Collector, Collectorate, Nellore, Andhra Pradesh- 524001 (E-mail: collector nlr@ao.qov.in)
The Member Secretary, Andhra Pradesh Pollution Control Board, Dr. YSR Paryavaran Bhawan, APIIC

Colony Road, Gurunanak Colony, Autonagar, Vijayawada- 560 007 (E-mail: membersecv@apocb.qov.in)
4. The CEO, M/s. Adani Krishnapatnam Port Ltd, Post Bag No.1, Gopalpuram, Near Muthukuru, SPS Nellore

District, Andhra Pradesh- 524 344.

Address: Green House Complex, Gopal Reddy Road, Vijayawada, Andhn Pradesh- 520 070
Otlice:0866- 2479788 E-Mail: cm.k shna@gov.in & irc.vijayawada-mefcc@Eov.in
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GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

SUB-OFFICE, VIJAYAWADA

ANDHRA oY.?_r_r* - s20 010

INSPECTION REPORT

E-File No: SO NU lEP NEC- N1 01/S-NLR-o1 /2025
Name of the Project Development and Expansion of Krishnapatnam Port (Phase-1, Phase-ll and

Phase-lll) at SPSR Nellore District, Andhra Pradesh by M/s. Krishnapatnam
Port Company Ltd

2 Environmental Clearance Details F. No. 10-22/2005-lA lll dated 26.07.2006
F. No. 1 '1-6212009-lA- lll dated 13.11.2009

F. No.'!0-18/2016 tA t dated 11.01.2021

3 Address for Correspondence To

The Director and CEO

M/s. Krishnapatnam Port Company.
Post Bag No.'1, Gopalpuram, Near Muthukuru
SPS Nellore District-524 344

4 Date of Previous visit 29.01.2025 (lnspection undertaken as part of Hon'ble NGT Joint
Committee in OA No. 1313 ol 2024)

5 Date of visit for thls Report 19 08 2025

6 Type of Project Category 7 (e) Ports and Harbours

M/s. Krishnapatnam Port (Now known as Adani Krishnapatnam Port Company Ltd) is located at 14o15'10" N Latitude
and 80'08'05" E Longitude in Sri Potti Sri Ramulu (SPSR) Nellore District, Andhra Pradesh is developed by Krishnapatnam
Port Company Ltd (KPCL) as an all-weather, deep water, muiti-purpose port. The Phase l&ll developments of
Krishnapatnam Port comprising of 12 berths out of '17 approved berths with required marine infrastructure were
developed in a designated land area of Ha. 1240 (3064 Acres) to cater to 68 MTPA of various types of cargo plus 2.0
MTEUsPA of container traffic. To cater to future traffic needs, KPCL has proposed to take up Phase lll expansion of the
port. The proposed phase lll project comprising of 16 Berths including 3 jetties for liquid cargo and 3 SBM's in deep
waters within Port Limits to cater 150.2 MTPA of various types of cargo plus 1.1 MTEUSPA of container cargo. The
proposed expansion entail 60 million cum of dreading in soft soil, utilize 26 million cum of dredged sand for reclamation
of low lying areas of port, stock pile 2 million cum on the coast north of north breakwater for long term coastal
protection as recommended by NIOT and disposal of balance 32 million cum of dredged spoil in the identified dredge
disposal area of 56 km2 beyond (-) 20 m contour. ln view of the severe floods that have occurred in the Nellore region
during 2015, in order to improve the discharge through Kandaleru Creek the GoAP also suggested cutting through the
islands in the Creek. The Masterplan development as well as the proposed Phase-lll expansion of Krishnapatnam Port
envisaged training the meanders of the Kandeleru creek by forming a straight cut across the sand bar existing in the
Kandaleru Creek within the port limits and develop the west dock with berths on both sides of the straight cut and
reclaim the erstlvhile meanders of the creek. The proposed proposal falls under 7(e), Category A as per EIA notification
2006. The overall cost of the project is RS.9,07,000 Lakhs.

\N*.tk-\.
Page 1of 32

BRIEF OF THE PROJECT AND CURRENT STATUS:

42
2491



The total area of the proposed project is '1094 Ha (Ae.2703). The project does not involve any land acquisition and R&R
as the proposed project activities will be developed within the existing designated Krishnapatnam port facility- There is

no diversion of forest land. The patches of mangroves around 7.'128 Ha of area is falling in proposed Phase-lll
development area will be protected. The total area of the proposed project is 1094 Ha (Ae.2703). There is no Eco-

sensitive Zone (ESZ) Protected Areas such as National Parks, Sanctuaries and Tiger Reserves etc. within the 1okm radius
of the project area.

The proposed project site is located in the coastal area and attracts CRZ Notification.2ol 1. The CRZ Area details of the
proposed project activities as per the revised layout of the Phase-lll expansion of KPCL. Has been provided by institute
of Remote Sensing, Anna University, which is an authorized agency for CRZ map preparation. The layout superimposed
on CRZ map was done at 1.4000 scales. The proposed project was appraised by the Andhra Pradesh Coastal Zone
Management Authority (APCZMA) and the recommendation was obtained vide Letter No.202lCRZllN D/201930 dated
21.05.2020. The project site is located on the east coast alongside Bay of Bengal. The Kandaleru Creek and Upputeru
creeks, Buckingham canal passes through the project site. The other surface water bodies in the study area include
irrigation drains from agricultural fields, Sarvepalli reservoir and Govindapalli reservoir. The ephemeral drains inside the
project site will not be distributed and culvers CEDl and CED 2 are proposed to be provided for the road and rail bridges
over the drains without affecting their flow. The mangroves inside the Phase-lll developmental area will be conserved

and pipelines from the nearby drain are provided for tidal exchange. The kandaleru Creek will be straig htened to develop
the west dock. NIOT has studied the impacts of creek rerouting, and it was found that there is only slight change in the
water level and no impact on flushing and tidal exchange due to the proposed development. The existing port facility

has a water supply of 5 MLD which includes 1 MLD of water from Muthukur Reservoir provided by Government of
Andhra Pradesh and 4 MLD of water from Nakkala Kalava irrigation drain provided by irrigation Department of Andhra
Pradesh. The present Port facility (Phase-l and Phase -ll developments) utilizes 2.5 MLD of water and the water
requirement for the proposed Phase-lll development is estimated to be 2.5 MLD. No groundwater will be

extracted/utilized for the proposed project.

The port is proposed to install a Sewage Treatment Plant (STP) of capacity 700 KLD to treat the sewage and an Efficient

Treatment Plant (ETP) of 300 KLD capacities to treat the wastewater from the Port. The treated wastewater will be utilized
for greenbelt and dust suppression systems. Greenbelt is proposed in an area of 120 Ha along the port boundary and

around the coal storage areas with native species. The proposed development would generate large scale direct and

indirect employment for the local people in both the skilled and unskilled working class. Further there would be an

improvement to the local infrastructure in the vicinity of the port through CSR. About 6200 people will get employment
during the construction and operation phase. The proposed development will help in handling the increased cargo
demand due to industrialization. The Project proponent shall ensure that no creeks or rivers are blocked due to any

activities at the project site and free flow of water is maintained. A creek water monitoring program shall be

implemented during the construction phase. The development of green belt by native species with consultation with
the state forest department shall be ensured.

The proposed expansion entails 60 million cum of dredging in soft soil. As proposed, the PP shall utilize 26 million cum

of dredged sand for reclamation of low-lying areas of port, stock pile 2 million cum on the coast north of north
breakwater for long term coastal protection as recommended by NIOT and disposal of balance 32 million cum of
dredged spoil in the identified dredge disposal area 56 Km2 beyond (-) 20 m contour. The impact of dredging on the
marine environment should be monitored and necessary measures shall be taken priority basis if any adverse impact is

observed NIOT will oversee for at least 5 years post project completion. Necessary financial assistance to be provided
by project proponent to NIOT. The report of the same to be submitted to the regional office of MoEF&CC by project
proponent. Marine ecological monitoring and its mitigation measures for protection of phytoplankton, zooplanktons,
macrobenthos, estuaries, seagrass, algae, sea weeds, Crustaceans, Fishes coral reefs and mangroves etc. as given in the
EIA-EMP Report shall be complied with in letter and spirit wjth the help of reputed organizations or individuals of
national repute having knowledge in the said subject. N6cessary financial assistance to be provided by project

\.N*."tk-,J.o 
ase 2 or32
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proponent. Continuous online monitoring of air and water covering the total area shall be carried out and the
compliance report of the same shall be submitted along with the 6 monthly compliance reports to the regional office
of MoEF&CC.

This project was inspected on 29.01.2025 and again on 19.08.2025 by the undersigned based on the directions of the
Hon'ble NGT along with the.loint Committee members comprising representatives of District Collector, SPS Nellore;

Regional Director, CPCB; Environmental Engineer, APPCB for ascertaining the actual status of compliance to
Environmental Clearance (EC) and Consent Conditions vide Orders of Hon'ble NGT dated 19.12.2024 in OA No. 1313 of
2024 (Principal Bench. New Delhi). Accordingly, based on the documents made available during and after the inspection
for establishing compliance with EC conditions by the PP and as verified during the physical inspection of the project
site, an inspection report is prepared detailing point wise compliance with EC conditions (3 ECs issued on 26.07.2006
(Phase-l); 13.11.2009 (Phase-2) and 11.01.2021 (Phase-3).

Since this being a Red Category Deepwater Seaport project, PP is advised to ensure periodical conduct of Safety Audit
/Trainings to Staff and Employees on aspects related to Safety, Disaster Management and Emergency Response
Procedures and copies of the Risk Assessment, Disaster Management and Safety Audit Reports may also be shared with
concerned local enforcement agencies like District Collector, APPCB, Boilers lnspector, Factories lnspector, Fire Services
Department etc. who are responsible for ensuring the Safety and Disaster Management aspects and suitably empowered
under various Acts like Environment (Protection) Act, 1986, The Air (Prevention and Control of Pollution) Act, 1981; The
Water (Prevention and Control of Pollution) Act, 1974 etc. to take appropriate action as per Law.

\S*,.r\uJ.o
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Detailed Pointwise nce of EC No.10-22/2005-tA-It dated 26.07.2006. Phase - 1

No EC CONDITION STATUS OF COMPLIANCE
SPECIFIC CONDITIONS

Detailed plan for protection of the 9 acres of the
mangroves shou ld be provided.

The fisherman and salt pan workers should be
rehabilitated as per the Rules of Government of
Andhra Pradesh.

Adequate shore protection measures, including
construction of revetments/rip-raps, should be

taken up based on the scientific studies. The action
plan for implementing the shore protection
measures should be submitted to this Ministry
within 6 months from the date of receipt of this
letter.

Complied
Based on records provided by PP, it was noted that PP has

been protecting more than 50 acres of mangroves and
appropriate display boards, and fencing have been erected
to !e&9!4rd tlfgEllg-
Complied
As per the information
Rehabilitation (R&R) of fishing villages was carried out by

Government of Andhra Pradesh as per prevailing norms
during that period and later land was handed to private

a encres

Being Complied
Based on discussions held with PP, it is noted that several

shore protection measures based on scientific studies

conducted by reputed agencies have been undertaken by
the p(oject authorities and some of which inter-alia includes

the following:
. Hydro dynamic studies were conducted by M/s. HR

Wallingford, UK and recommendations are being
implemented.

. Shore line monitoring & Marine biodiversity studies are

being carried out regularly for shore protection.
. M/s. lndian National Centre for Ocean lnformation

Services (lNCOIS), Hyderabad has been monitoring the
developments using satellite imagery

. AS per the INCOIS Report for the period October 2008

to January 2010, the coastline is found to be stable.
. Long time Shore line stability study was conducted by

NIOT, Chennai in 2017-18 and based on the study
report, coastal line was found to be stable and "caused

provided by PP, it was noted t;

2

;r

4

5 Green belt area should be developed along the
project and budget earmarked.

For rail and road connectivity of the project,

separate applications should be submitted to this
Ministry.

negligible impacts on the environment".
Being Complied
Based on information and records prov
greenbelt has been developed in an area of -
the port boundary, around coal yards, avenue plantation
etc

Complied
Eased on information provided by the PP, it is noted that
the Government of Andhra Pradesh vide its Letter No.182/

;";
210 Ha along 

]

5
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1. I All the conditions stipulated by Andhra Pradesh Being Complied

lState Pollution Control Board in their letter 1r1e This EC condition is specifically monitored by the APPCB.

I 
APPCB/ VJAI NLR/ 633/ HO /2004/ 9/ 467 dated Based on discussions held with officials of APPCB, PP was
25.05.2004 should be strictly implemented. ] complying with most of the consent conditions issued by

i the APPCB.
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K.P. Port/ Af O/04 Dt.22.07.2005 has accorded needful
permissions.

7 The Bay is reported to be calm for most of the days
of the year. Even on the day of the visit, having a

deep depression in South-West Bay of Bengal, the
basin was calm, though the Bay experienced high
waves. Hence, dredging operation in the estuary
should not have any adverse impact on the
existing mangroves blocks.

Being Complied
Based on information provided by the PP, it is noted that
needful measures were taken to prevent any adverse effect
on the estuary due to dredging activities and no adverse
impact observed on the existing mangroves as per the
Mangrove Mapping study carried out by NIOT, Chennai in

the year 2017-18 due to dredging in a phased manner
without disturbing the existing mangroves blocks. Studies
were also conducted by NCSCM during May 2022 & 2023
and reported that this condition is complied with.

8. During the rough weather, resulting in high flood
tides, dredging operation in the estuary should be

stopped.

Refer Below
Reportedly, no dredging activity was conducted during high
flood tides & during rough weather conditions and since
this being a 19-year-old EC condition, status of compliance
as on date cannot be reported.

9 Regarding the location of stock yard in the salt pan

area to be acquired, the proponent should not
take up any developmental works in the mangrove
area and should ensure that no destruction of
manqroves takes place.

10. A disaster management plan covering emergency
evacuation mechanism etc., to deal with natural

disaster events should be prepared and furnished
to the Ministry.

Being Complied
Based on verification of records, it is noted that PP has an

updated Disaster Management Plan and the copy of the
same has been shared with the Regional Office of the
Ministry.

11. The company must take up and earmark adequate
funds for the socio-economic development and
for welfare measures in the area including drinking
water supply, vocational training, and fishery

Being Complied
Based on verification of records, it is noted that PP has been
undertaking several activities related to CSR socio-
economic development schemes and welfare measures in

the form of roads, drains, drinking water supply by
providing tankers and overhead tanks, sanitation and public
health, roads and street lighting in the R&R Colonies,
educational assistance, women empowerment etc.

12. The fishing activities by the fishermen living in the
settlement along the creek should not be hindered
and a mechanism may be evolved for the
movement of fishing boats vis-a-vis shipping
activities.

Being Complied
Based on discussions held with PP, it is noted that the
fisherman has been rehabilitated by the Government of
Andhra Pradesh. Mechanism for the movement of fishing
boats vis-i-vis shipping has evolved keeping in mind the
safety, security, ISPS and customs requirements and is being
followed to ensure no hindrance to fishermen.

13. The Relocation of the fishermen and local
communities in the area should be done strictly in

accordance with the norms prescribed by the State
Government. The relocated communities should
be provided with all facilities including health care,

education, sanitation and livelihood.

Complied
Based on discussions held, it was noted that Government of
Andhra Pradesh has Rehabilitated the Fishermen and Local

Communities and subsequently, PP provided infrastructure
facilities under CSR program at the rehabilitation colony in
the form of development of roads, drains, drinking water
supply, supply of cooking gas, housing, educational
assistance, student hostels, old aqe homes, financial aid,

\N.."tk"J"o
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imparting vocational trainings, skill development programs

for women and conduct of medical camps.

14. The company should take up green belt program
in the project area including an ecological park

and the plan may be submitted to the Ministry
within one year.

Being Complied
Based on records furnished, discussions held and as

observed during visit, it is noted that PP has developed
greenbelt in an extent of about 210 Ha. During visit, it was

noted that greenbelt was developed along port boundary,
100 m width coastal plantation, plantation roads and,

around coal yards and avenue, median plantations all along
the internal road networks and ecological park also

maintained. Even though good greenbelt is observed, PP is

directed to undertake a land based survey or drone-based
to ascertain the exact area under reenbeltsu

15. The company may suitably modify the alignment
of channel entrance including its width, turning
circle, taking into consideration the wave traversal,
its intensity etc., to facilitate smoother navigation
of ships.

Refer Below
Based on discussions held, it was noted that the channel
alignment for well-ordered ship navigation is designed
based on navigation simulation studies dated March 2009
conducted by M/s. HR Wallingford, UK. As per Allocation of
Business Rules, this EC condition needs to be specifically
ensured from time to time by the Ministry of Shippinq or

Fig 1-4: Greenbelt / Plantations in Port Area and Google lmage Reflecting Greenbelt
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16.

18.

The breakwater alignment and its design should
be further modified based on relevant model
studies, borehole data etc., keeping in view the
tranquility condition required for berthing and
maneuvering of ships and subsequent cargo
handling operations.

The project proponent will not undertake any
destruction of mangroves during construction and
operation of the project.

Refer Below .

Based on discussions held, it was noted that the alignment 
Iand design of breakwaters are firmed based on

geotechnical investigations, stability analysis, numerical
modelling studies undertaken by M/s. HR Wallingford, UK

and 3D modelling studies of tranquility conducted at Lanka
Hydraulic Laboratories, Sri Lanka and Physical model
studies of breakwaters at llT Chennai. As per Allocation of
Business Rules, this EC condition needs to be specifically
ensured from time to time by the Ministry of Shipping or
other concerned Agency/ Department vested with this
re5 on s ib ili

Being Complied
As per the information provided by PP, the bathymetry of
the dumping site is being monitored periodically to avoid
build up and further, as per Allocation of Business Rules, this
EC condition needs to be specifically ensured from time to
time by the Ministry of Shipping or other concerned

en /De artment vested with this res o nsib ili

other concerned Agency/ Department vested with this
res nsibili

The height of dumping in the dumping site should
be restricted to 30 cm against 90 cm proposed.

17.

19. Sewage arising in the port area should be

disposed off through septic tank - soak pit system
or should be treated along with the industrial
effluents to conform to the standards stipulated
by Andhra Pradesh Pollution Control Board and
should be utilized/ re-cycled for gardening,
plantation and irrigation.

Being Complied
During inspection, it was noted that this project was in

operational phase and as per information and data
provided by PP, it is noted that the existing mangrove areas

are being protected and conserved with suitable
barricading, erection of display boards and ensuring the
tidal flow exchan e

e Treatment Plants (Fi 5-7: Sewa
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Being Complied
During the inspection, it was noted that PP operated 2 No.

of Sewage Treatment Plants (STP) of 1 X 500 KLD & 1 X 40

KLD for treatment of sewage generated in the port and the
average wastewater treated during April 2024 to September
2024 is about 5302 KLD/ Month and the treated water was

found to be utilized for greenbelt development and dust
suppression.
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zo. I Adequate plantation should be carried out along I

I the roads of the Port premises and a green belt 
I

I should be developed. i

21. I Project proponent should prepare and regularly

I update the Disaster Management Plan from time
I to time.

Being Complied
ln continuation to the status detailed at Specific Condition
No. 14, it is noted that greenbelt/ plantation is an ongoing
process, and PP has been doing the same through
establishment of a dedicated nursery and as per 

,

information provided by PP. it is noted that PP has planted 
I

about 1.0 lakh tree saplings during the last 6 months period

from April- September 2024.ffi
I Based on verification of records, it is noted that PP has been

lupdating the disaster management plan on a periodical

basis and the latest plan was submitted to District Collector/
Magistrate on 30.08.2024

22.

23.

Fire Fighting arrangements are examined to the
new proposal.

There should be no withdrawal of ground water in
CRZ area, for this project. The proponent should
ensure that as a result of the proposed
constructions, ingress of saline water into ground
water does not take place. Piezometers should be
installed for regular monitoring for this purpose at
appropriate locations on the project site.

]Bei", c.-pll"d
PP is aware of this EC condition and agreed to comply with
the same and as per documents provided and as observed

I during inspection, it is noted that PP has a well laid

dedicated firefighting system with required equipment and

trained professionals and have developed fire contingency

I plan and is implementing the same and further port tugs
are also rovided with f irefi htin e UI ment

I Being Complied
Based on discussions held with PP, there is no withdrawal
of ground water and the source of water for this project is

] from Nakkala Kalava & DSS Tankers. Further, PP has

installed Piezometers (Automatic water level monitoring 
I

system including temperature monitoring) for regular 
I

monitoring of water quality. Further, PP has been 
I

monitoring the quality of the groundwater from MoEF&CC 
I

NABL accredited laborato

Fig 8-10: NGT Joint Committee lnspection of Site and lnteracting with the Complainant at his Residence and

Mr. Srikanth's Statement that Complaint was not filed by him in Hon'ble NGT on 29.01.2025

24. The project should not be commissioned till the
requisite water supply and electricity to the project
are provided by the PWD/Electricity Department.

Complied
Based on verification of records, it is noted that PP has

obtained permission for drawl of water from Nakkala Kalava

and Electricity from Southern Power Distribution
Corporation Limited (SPDCL).
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25. Specific arrangements for harvesting rainwater
should be made in the proyect design and the
harvested rainwater should be optimally utilized.
Details in this regard should be furnished to this
Ministry's Regional Office at Bangalore within 3

months.

Being Complied
Based on documentary evidence and as per physical

observations, it is noted that PP has made provisions for
harvesting of rainwater through construction of 13

rainwater harvesting pits/ ponds at various locations and
the water thus collected is utilized for various purposes.

However, PP has not furnished the details relating to
quantity of water collected and utilized etc. to the Regional
Office of the Ministry.

25. The facilities to be constructed in the CRZ area as

part of this project should be strictly in conformity
with the provisions of the CRZ Notification, '1991

as amended subsequently.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

27. Green buffer zone should be provided all around
the project area in consultation with local forest
department and the report submitted to this
Ministry's Reqional Office at Bangalore.

Same as detailed in Specific Condition No. 14

28. No product other than those permissible in the
Coastal Regulation Zone Notification, 1991 should
be stored in the Coastal Requlation Zone area.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

General Conditions
1 Construction of the proposed structures should be

undertaken meticulously conforming to the
existing Central/local rules and regulations
including Coastal Regulation Zone Notification
199'1 & its amendments. All the construction
designs / drawings relating to the proposed
construction activities must have approvals of the
concerned State Government Departments /
Aqencies.

Same as detailed in Specific Condition No. 2, 11, 12 and 13

2 Adequate provisions {or infrastructure facilities
such as water supply, fuel, sanitation etc., should
be ensured for construction workers during the
construction phase of the project so as to avoid
felling trees/mangroves and pollution of water
and the surroundinqs.

Complied
Based on perusal of records and discussions held, it is noted
that this EC condition has been complied during
construction phase and Phase-l development was

completed on 01.09.2009 and commercial operations
started on 20.03.2009.

3 The project authorities must take necessary

arrangements for disposal of solid wastes and for
the treatment of effluents by providing a proper

waste water treatment plant outside the CRZ area.

The quality of treated effluents, solid waste and

noise level etc., must conform to the standards laid

down by the competent authorities including the
Central / State Pollution Control Board and the
Union Ministry of Environment and Forests under
the Environment (Protection) Act, 1986, whichever
are more stringent.

Being Complied
Based on the perusal of records and discussions held, it is

noted that solid waste has been collected, segregated and

disposed through authorized vendors as per Rules and the
waste water/ domestic sewage generated is treated in 2 No.

of STP's of 1x500 KLD and '1x 40 KLD. Further, PP has been

carrying out monitoring of various environmental
parameters like ambient air quality, noise, groundwater
quality etc. from a MoEF&CC and NABL accredited

laboratory and reports submitted to Ministry and other
agencies.
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4 The proponents should provide for a regular
monitoring mechanism so as to ensure that the
treated effluents conform to the prescribed
standards. The records of analysis reports must be

properly maintained and made available for
inspection to the concerned State / Central
officials during their visits.

Complied
During the inspection, it is noted that PP has established 2

STPs of 1x500 KLD and 1x40 KLD and based on verification
of treated water analysis report carried out by MoEF&CC

recognized laboratory, all the measured values are found to
be within stipu lated norms.

5 ln order to carry out the environmental
monitoring during the operational phase of the
project, the project authorities should provide an

environmental laboratory well equipped with
standard equipment and facilities and qualified
manpower to carry out the testing of various

environmental parameters.

Being Complied
During the inspection, it is noted that PP has established a
well-equipped Environmental Monitoring Lab with
adequate staff in the port. Further, PP was undertaking
monitoring of all environmental parameters through a

MoEF&CC recognized laboratory.

Reportedly Complied
Based on information provided by PP, the sand dunes and

manqroves in the site are not disturbed.

6 The sand dunes and mangroves, if any, on the site
should not be disturbed in any way.

7 A copy of the clearance letter will be marked to the
concerned Panchayat/local NGO, if any, from
whom any suggestion/ representation has been
received while processing the proposal.

Complied
Based on verification of records, it is noted that PP has

shared a copy of the letter to Krishnapatnam Grama
Panchayat, Nellore and to the President, Nellore District
Mechanized Fishing Boat Operators Association on
10.08 2006.

8 The Andhra Pradesh Pollution Control Board

should display a copy of the clearance letter at the
Regional Office, District lndustries Centre and
Collector's Office/Tehsildar's Office for 30 days.

Complied
Reportedly, the copies of Environmental Clearance were

displayed by APPCB for 30 days in their office after the
grant.

9 The funds earmarked for environment protection
measures should be maintained, in a separate
account and there should be no diversion of these
funds for any other purpose. A year-wise
expenditure on environmental safeguards should
be reported to this Ministry's Regional Office at
Banqalore and the State Pollution Control Board.

Complied
Based on information provided by PP, it is noted that PP has

incurred a budget of Rs. 89 Crores (capital expenditure) and
Rs. 7.49 Crores (Avg of 2021-22,2022-23 and 2023 24\ as

Recurring expenditure for implementation of EIA/EMP

measures.

10 Full support should be extended to the officers of
this Ministry's Regional Office at Bangalore and
the officers of the Central and State Pollution
Control Boards by the project proponents during
their inspection for monitoring purposes, by
furnishing full details and action plans including
the action taken reports in respect of mitigative
measures and other environmental protection
activities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

11 ln case of deviation or alteration in the project
including the implementing agency, a fresh
reference should be made to this Ministry for
modification in the clearance conditions or
imposition of new ones lor ensuring
environmental protection.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.
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12

13

14

The Ministry reserves the right to revoke this
clearance, if any of the conditions stipulated are
not complied with to the satisfaction of this
Minist
The Ministry or any other competent authority
may stipulate any other additional conditions
subsequently, if deemed necessary, lor
environmental protection, which should be
com lied with
The project proponent should advertise in at least
two local newspapers widely circulated in the
region around the project, one of which should be
in the vernacular language of the locality
concerned, informing that the project has been
accorded environmental clearance and copies of
clearance letters are available with the State

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Complied
Based on verification of records, it is noted that PP has

advertised regarding the grant of EC in a local newspaper
namely Andhra Jyothi on 1 1.08.2006.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

15

16

Pollution Control Board and may also be seen at i

Website of the Ministry of Environment & Forests

at http://www.envfornic.in.The advertisement
should be made within 7 days from the date of
issue of the clearance letter and a copy of the
same should be forwarded to the Regional Office
o!lhLs l4r!r!!ry q! Bangalore

The project proponents should inform the
Regional Office at Bangalore as well as the
Ministry the date of financial closure and final
approval of the project by the concerned
authorities and the date of start of Land

Development Work.

The above-mentioned stipulations will be
enforced among others under the Water
(Prevention and Control of Pollution) Act 1974, the
Air (Prevention and Control of Pollution) Act, 1981,

the Environment (protection) Act, 1986, the
Hazardous Chemicals (Manufacture, Storage and
lmport) Rules, 1989, the Coastal Regulation Zone
Notification, 1991 and its subsequent
amendments and the Public Liability lnsurance

Act, 1991 and the Rules made there under from
time to time. The proponents should also ensure
that the proposal complies with the provisions of
the approved Coastal Zone Management Plan of
Andhra Pradesh State and the Supreme Court's
order dated 18th April 1996 in the Writ Petition
No.664 of 1993 to the extent the same are

fi***End of Phase-l**r

Complied
As per the information made available for verification, it is

noted that PP has attained financial closure for this EC on
16.10.2006. Details were furnished to the MoEF&CC,

Regional Office, Eangalore, vide their letter no. KPlMOEF/60
dated 16.02.2007 and the start of land development began
in June, 2006.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

a licable to this ro sal
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Detailed Com

All the conditions as stipulated by the Forests &
Environment Department, Govt. of Andhra
Pradesh vide letterNo.2286lCZMA/2009; dated
1 1.05.2009 shall be strictly complied.

All the details / information submitted by the
project proponent vide letter No.KPIMOEF/PH-
ll/174, dated 17.08.2009 shall be strictly complied.
The details are as follows:
(i) Southern Boundary of proposed dredge

disposal area of Phase-ll shall be moved

towards North to coincide with Northern
Boundary of Phase-l dredge disposal area.

ii) lmpact of bridges & conveyor across creeks to
be re-examined to avoid impact on
mangroves.

ii) To engage INCOIS or other reputed
organizatlon to monitor coastal behavior for a

longer period.
(iv) Runoff from Coal Stock piles shall be collected

in dump ponds and recycled for dust
suppression and fire protection.

for Phase-2 EC issued vide EC No. 11-62/2009 lA-lll dated 13.11.2009

2

Being Complied
Reportedly, PP is complying with most of the
recommendations made by APCZMA and compliance to this

condition needs to be specifically ensured from time to time
thE APCZMA,

Complied
Based on discussions held with PP, it is noted that PP has

complied with all the recommendations in Point No. 2 and

the same is being ensured from time to time by APCZMA and

in case of any violations observed, APCZMA has been suitably
empowered to take appropriate action. Some of the activities

carried out by PP includes the following:
. The southern boundary of proposed dredge disposal area

of Phase-ll has been moved towards North to coincide
with Northern Boundary of Phase-l dredge disposal area.

. Belt Conveyors and Road Bridge crossings have no impact
on Mangroves. Railway Bridge Location is reworked to
avoid disturbance to mangroves.

. M/s. lndian National Centre for Ocean lnformation
Services (lNCOlS) was engaged for coastal monitoring. As

per their Report for 2008-10, the port development has

not impacted the coast.
. Runoff from coal storage yards is routed through

peripheral drains, collection pits and guard (Dump) ponds
with facility to recycle the water for dust suppression.

5. No STATUS OF COMPLIANCE

SPECtFtC CONDTTTONS

EC CONDITION

3 The hydro-dynamic studies shall be undertaken to
ascertain the impact to the shoreline in the stretch
and ecologically sensitive areas and the report
shall be submitted to the Ministry

Ministry has taken a decision that the plantation
of mangroves shall be undertaken on an area of
50 ha. as the Phase-ll of the project spreads over
800 ha.

Six monthly monitoring shall be carried out and a

comparative analysis shall be made to examine for
any mitigative measures required.

temperature, salinity and tidal inflow shall be

Complied
Based on discussions held with PP, it was noted that
Hydrodynamic studies were conducted by V/s. HR

Wallingford, UK along with shore line monitoring & marine
biodiversity studies are being carried out regularly for shore

rotection and the re rts are submitted to the Minist

Complied
Based on records furnished and as observed during
inspection, PP has developed mangrove plantation in about
50 Ha and appropriate signage boards and display boards are

also erected for ea understandin
Being complied
Based on examination of records, it is noted that PP has been
undertaking monitoring of all parameters by a recognized
laboratory and reports submitted to the Regional Office of
the Ministry.
Being Complied

4

5

Based on examination of records, it is noted that PP has been
undertaking monitoring of temperature, salinity and tidal
inflow by M/s. SV Enviro Labs.

monitored weekly

\R^*rko\"
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7 The greenbelt of 100 m. width shall be developed
around the coal stack yard as per the request in

the public hearing.

63nQ compliea
Based on discussions held with PP, it is noted that PP vide
their letter dated 29.08.2012, made a request to Ministry
seeking amendment to this EC condition. However, it appears
that the Ministry has not provided any corrigendum to this
EC condition. Based on records furnished it is noted that PP

[as developed 20 m wide qreen belt around coal stack vards
instead of 100 m width qreenbelt.

8 lmpact on the drawl of the water from the
Kandaleru Creek shall be regularly monitored and
report submitted to the Ministry.

Continuous monitoring on disposal of dredged
material shall be put in place for both pre and post
monsoon periods.

Complied
Reportedly, PP is not drawing water from Kandaleru Creek
instead drawing water Nakkala Kalava and the quality of
water is being monitored and the reports are being
submitted to APPCB on monthly basis and MoEF&CC on half-
yearly basis.

Complied
Based on discussions held with PP, it is noted that PP is

undertaking bathymetry of the disposal area of dredged
material i.e., the dumping grounds are being monitored
periodically for both pre and post monsoon periods.

9

10. No construction work other than those permitted
in Coastal Regulation Zone Notification shall be

carried out in Coastal Regulation Zone area.

Oil spills if any shall be properly collected and

disposed as per the Rules.

Complied
Reportedly, PP complied to this EC condition and the project
has been completed.
Being Complied
Based on verification of records and discussions held with PP,

the following is noted:
. Oil Spills are being managed as per the approved Oil

Spill Contingency Plan.
. PP has provided Oil Boom, Skimmer and chemicals to

attend any accidental oil spills.
. Staff is being trained to meet Tier-l Oil spills.
. As per Disaster Management Plan, lndian Coast Guard

will be alerted to coordinate.
. Details were furnished to the MoEF&CC Regional Office,

Bangalore, vide letter no. KP/MoEF/PH-ll/20 dated
02.02.2010.

. The latest OPR drill was conducted at the port on
19.06.2024.

11

12 The approach channel shall be properly

demarcated with lighted buoys for safe navigation
and adequate traffic control guidelines shall be

framed. The fishermen shall be suitably educated
and informed about the traffic Auidelines.

Complied
o The approach channel has been marked with lighted

buoys for safe navigation.
. Adequate traffic control guidelines were framed, and

copy was submitted to the Fisheries Department to
suitably inform fishermen.

13 The project proponent shall set up separate
environmental management cell for effective
implementation of the stipulated environmental
safequards under the supervision of a Senior

Executive.

Complied
A separate Environmental Management cell was established

headed by Vice President & supporting staff for effective
implementation of the stipulated environmental safeguard.
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Complied
Based on records provided by PP, it was noted that PP has

been protecting more than 50 acres of mangroves and

appropriate display boards, and fencing have been erected
to safeguard the same.

16

19

20

l*'
lPr

There shall be no wathdrawal of groundwater in

Coastal Regulation Zone area, for this project. ln
case any groundwater is proposed to be

Complied
Based on records provided by PP, it was noted that PP has

been complying with this EC condition.

Being Complied
Based on records provided by PP, it was noted that hazardous
waste like used oils / grease and batteries are being collected
and handled as per the provisions of Hazardous Waste
(Management, Handling and Trans boundary Movement)
Rules, 2016 and their amendments.

Eeing complied
Based on records provided by PP, it was noted that PP has

provided solid waste collection bins of 120 numbers at

different locations within the Port premises and regular
collection arrangements have been made from the bins
provided. Solid wastes are being collected, Segregated and
disposed as per the Solid Waste (Management and Handling)
Rules, 2016 and their amendment.
Being complied
Reportedly, PP is complying with this EC conditaon and the
same is monitored riod icall APPCB officials
Corrigendum Obtained for EC Condition
Eased on verification of records, it is noted that this condition
was deleted by MoEF&CC vide letter no. F. No. 1'l 62/2009-
tA. t dated 02.03.201 0.

Corrigendum Obtained for EC Condition
Based on verification of records, it is noted that this condition
was deleted by MoEF&CC vide letter no. F. No. 1'l -62/2009-
lA.lll dated 02.03.201 0.

thdrawn from outside the CRZ area, specific
ior permission from the concerned State /

Central Groundwater Board shall be obtained in

this re ard

The Hazardous waste generated shall be properly
collected and handled as per the provisions of
Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2008.

Sewage Treatment facility should be provided in

accordance with the CRZ Notification.

No solid waste will be disposed of in the Coastal
Regulation Zone area. The solid waste shall be
properly collected, segregated and disposed as
per the provision of Solid Waste (Management
and Handling) Rules, 2000.

Air quality, including the VOC shall be monitored
regularly as per the guidelines of CPCB reported.

No destruction of mangrove is permitted. The
project proponent shall take up mangrove
plantation / green belt in the project area,

wherever possible. Adequate budget shall be
provided in the Environment Management Plan

The funds earmarked for the environment
management plan shall be included in the budget
and this shall not be diverted for any other

'15

UT ses

Being Complied
Based on records provided by PP, it was noted that PP has

been drawing water from Nakkala Kalava and accordingly, no
groundwater is being drawn.

17

18 The wastewater generated from the activity shall

be collected, treated and reused TO erl

Being Complied
During inspection, it is noted that PP has been operating 2

No. of Sewage Treatment Plants (STP) 1 X 500 KLD & 1 X 40
KLD for treatment of sewage generated in the port and the
treated water is being reused for the green belt within port

rem rses

21 lnstallation and operation of DG set if any shall
comply with the guidelines of CPCB.

22

23
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Being Complied
Based on discussions and as observed during inspection, it is
noted that ddevelopment of greenbelt is a regular activity
and PP has planted 1,07,070 saplings during FY. Further, PP

was maintaining a greenbelt of 100 m width along the
periphery and recently developed 3.5 Ha of greenbelt near
liquid jetty area in phase lll along the shoreline boundary.
Further, it was also noted that a 2o-meter width greenbelt
around the coal stack yards is also maintained.

25 Necessary clearances from all the concerned
agencies shall be obtained before initiating the
project.

Being complied
Reportedly, PP has obtained all requisite approvals for
operating a Port and this Port is in operation for more than
15 years.

26 Project proponent shall install necessary oil spill
mitigation measures in the shipyard. The details of
the facilities provided shall be informed to this
Ministry within 3 months from the date of receipt
of this letter.

Same as detailed in Specific Condit:on No.11

27 No hazardous chemicals shall be stored in the
Coastal Regulation Zone area.

The project shall not be commissioned till the
requisite water supply and electricity to the project
are provided by the PWD / Electricity Department.

Being Complied
Reportedly, PP is not storing any hazardous chemicals and
the same is ensured from time to time by APPCB and
APCZMA.

Complied
Based on verification of records, it is noted that PP has

obtained permission for drawl of water from Nakkala Kalava

and Electricity from Southern Power Distribution Corporation
Limited (SPDCL).

28

29 Specific arrangements for harvesting rainwater
shall be made in the project design and the
rainwater so harvested shall be optimally utilized.

Complied
During inspection as observed and as per discussions held, it
is noted that rainwater harvesting pits of 13 nos. are available
within the port premises and the collected water is reused for
dust suppression and greenbelt development to the extent
possible.

30 The facilities to be constructed in the CRZ area as

part of this project shall be strictly in conformity
with the provisions of the CRZ Notification, 1991

and its amendment. The facilities such as office
building and residential buildings which do not
require waterfront and foreshore facilities shall not
be constructed within the Coastal Regulation

Zone area.

Being complied
Reportedly, all the construction activities are as per
regulatlons including Coastal Regulation Zone Notification
1991 & its amendments.

GENERAT CONDITIONS
Adequate provision for infrastructure facilities
including water supply, fuel and sanitation must be
ensured for construction workers during the
construction phase of the project to avoid any
damaqe to the environment

Complied
Reportedly, PP complied with this EC condition during
construction and after
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24. I The project proponent shall undertake green belt

ldevelopment.
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Appropriate measures must be taken while
undertaking digging activities to avoid any likely
degradation of water quality.

t Eorrow sites for each quarry sites for road
construction material and dump sites must be
identified kee tn in view the followin

a. No excavation or dumping on private

property is carried out without written consent of
the owner.

Complied
Reportedly, PP complied with this EC condition during
construction phase and completed the project and the same

is in operational phase now.

b. No
allowed on
eco lo icall

excavation or dumping shall be
wetlands, forest areas or other

valuable or sensitive locations.

d. Construction spoils including bituminous
material and other hazardous materials must not
be allowed to contaminate water courses and the
dump sites for such materials must be secured so

that the shall not leach into the roundwater.
The construction material shall be obtained only
from approved quarries. ln case new quarries are

to be opened, specific approvals from the
competent authority shall be obtained in this
regard.

Adequate precautions shall be taken during
transportation of the construction material so that
it does not affect the environment adversely.

Full support shall be extended to the officers of
this Ministry / Regional Office at Bangalore by the
project proponent during inspection of the project
for monitoring purposes by furnishing full details
and action plan including action taken reports in
respect of mitigation and other environmental
protection activities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

v Ministry of Environment & Forests or any other
competent authority may stipulate any additional
conditions or modify the existing ones, if in the
interest of environment and the same shall be
complied with.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

v l The Ministry reserves the right to revoke this
clearance if any of the conditions stipulated are

not complied with the satisfaction of the Ministry.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

IX ln the event of a change in project profile or
change in the implementation agency, a fresh
reference shall be made to the Ministry of
Environment and Forests.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

c. Excavation work shall be done in close
consultation with the Soil Conservation and
Watershed Development Agencies working in the
area, and

l5tno eratio na I hase now
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Complied
Reportedly, PP complied with this EC condition during
construction phase and completed the project and the same
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The project proponents shall inform the Regional
Office as well as the Ministry, the date of financial
closure and final approval of the project by the
concerned authorities and the date of start of land
development work.

Andhra Pradesh Pollution Control Board shall

display a copy of the Clearance letter at the
Regional Office, District lndustries Centre and
Collector's Office / Tehsildar's Office for 30 days.

Complied
As per documents provided for verification, it is noted that
PP has informed the date of financial as 16.10.2006 and
details furnished to the MoEF&CC, Regional Office,
Bangalore, vide letter no. KPIMOEF/60 dated 16.02.2007 and
date of start of the land development as June, 2006.

XI Complied
Reportedly, APPCB has displayed the copy of Environmental
Clearance at Regional Office, District lndustries Centre and
Collector's Office / Tehsildar's Office for 30 days after grant
of EC.

xlt These stipulations would be enforced among
others under the provisions of Water (Prevention

and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 198'1, the
Environment (Protection) Act, 1986, the Public
Liability (lnsurance) Act, 1991 and EIA Notification
1994, including the amendments and rules made
thereafter.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

x t All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and

Wildlife (Protection) Act, 1972 etc., shall be

obtained, as applicable by pro.ject proponents
from the respective competent authorities.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

XIV The project proponent shall advertise in at least
two local Newspapers widely circulated in the
region, one of which shall be in the vernacular
language informing that the project has been
accorded Environmental Clearance
and copies of clearance letters are available w
ith the Andhra Pradesh State Pollution Control
Board and may also be seen on the website of the
Ministry of Environment and Forests at
h nvf r. nt in The advertisement
should be made within 10 days from the date of
receipt of the Clearance letter and a copy of the
same should be forwarded to the Regional Office
of this Ministry at Bangalore.

Environmental Clearance is subject to final order
of the Hon'ble Supreme Court of lndia in the
matter of Goa Foundation Vs Union of lndia in Writ
Petition (Civil) No.460 of 2004 as may be ,

applicable to this proiect.

Complied
As per documents provided for verification, it is noted that
PP has aadvertised regarding the grant of EC in two local

newspapers namely The Deccan Chronicle (English) Andhra
Jyothi (Telugu) on 22.11.2009.

XV Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

XVI Any appeal against this Environmental Clearance
shall lie with the National Environment Appellate
Authority, if preferred, within a period of 30 days

Bding Complied
PP is aware of this EC condition and agreed to comply with
the same.

\N*^\kJ". Page 17 of 32
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as prescribed under Section 11 of the National
Environment Appellate Act, '1997.

XVII A copy of the clearance letter shall be sent by the
proponent to concerned Panchayat, Zilla Parishad

/ Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions

/representations, if any, were received while
processing the proposal. The clearance letter shall

also be put on the website of the Company by the
proponent.

Complied
Reportedly, PP has shared the copy of the EC to all concerned
agencies after the grant of EC.

XVIII The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same periodically. lt
shall simultaneously be sent to the Regional Office
of MoEF, the respective Zonal Office of CPCB and
the SPC8. The criteria pollutant level namely; SPM,

RSPM, SOz, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters,
indicated for the project shall be monitored and
displayed at a convenient location near the main
gate of the Company in the public domain.

XIX The project proponent shall also submit six
monthly reports on the status of compliance of the
stipulated EC conditions including results of
monitored data (both in hard copies as well as by
e-mail) to the respective Regional Office of MoEF,

the respective Zonal Office of CPCB and the SPCB.

XX, The environmental statement for each financial
year ending 31't March in Form-V as is mandated
to be submitted by the project proponent to the
concerned State Pollution Control Board as
prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently, shall also

be put on the website of the Company along with
the status of compliance of EC conditions and shall
also be sent to the respective Regional Offices
of MoEF by e-mail.

Being complied
Based on verification of records, it is noted that PP has

submitted the environmental statement as Form-V to APPCB

on 28.09 2024

*r*r End of Phase_2***r*
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Being complied
Based on verification of rerords, it is noted that PP has been
submitting the half yearly compliance reports on a periodical
basis to the Regional Office of the Ministry and the same are 

I

also uploaded in company's website at

https://wwvv.adan iports.com/Downloads 
L
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Detailed Pointwise Co

The Environmental and CRZ Clearance to the project
is primarily under provisions of EIA Notification, 2006
and CRZ Notification, 2011. lt does not amount to
approvals/consent/ permissions etc., required to be
obtained under any other Act/Rule/regulation. The

Project Proponent is under obligation to obtain

to Phase-3 EC No. 10-1 5-lA-lll dated 1 1.O1.2021

Being Complied
PP is aware of this EC condition and agreed to comply with 

I

the same

S- No EC CONDITION STATUS OF COMPLIANCE
SPECIAL CONDITIONS

approvals / clearances under any other Acts/ 
i

Re ulations or Statutes as a licable to the ro ect

The project proponent shall abide by all the
commitments and recommendations made in the
Form-ll, EIA and EMP report, submissions made
during Public Hearing and also that have been made
durin the ir resentation to EAC

vi. I The development of green belt by native species with
consultation with state forest department shall be

ensured.

The proposed expansion entails 60 million cum of
dredging in soft soil. As proposed, the PP shall utilize
25 million cu m of dredged sand for reclamation of
low lying areas of port, stock pile 2 million cu m on
the coast north of north breakwater for long term
coastal protection as recommended by NIOT and

disposal of balance 32 million cu m of dredged spoil
in the identified dredge disposal area of 56 Km2

beyond (-) 20 m contour. The impact of dredging on
the marine environment should be monitored and

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Being Complied
Based on discussions and as observed during inspection, it
is noted that ddevelopment of greenbelt is a regular activity
and PP has planted 1,07,070 saplings during FY. Further, PP

I was maintaining a greenbelt of 100 m width along the

I periphery and recently developed 3.5 Ha of greenbelt near

liquid jetty area in phase lll along the shoreline boundary.
Further, it was also noted that a 20-meter width greenbelt
around the coal stack ards is also maintained
Refer Below
Based on discussions held with PP, it was informed by PP

that this condition has been complied with. Further, PP

informed that the impact of dredging activities has been
monitored by NIOT for 5 years post completion of the
project. Since this being a specialized task assigned to NIOT

having relevant experience and expertise, no specific
comments have been made in compliance to this EC

condition and the same needs to be verified by NIOT from
time to time. Further, PP has obtained Consent to

Construction activity shall be carried out strictly
according to the provisions of the CRZ Notification,
2011. No construction works other than those
permitted in Coastal Regulation Zone Notification
shall be carried out in Coastal Regulation Zone area.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

All the recommendations and conditions specified by
the Andhra Pradesh Coastal Zone Management
Authority (APCZMA) vide letter 202lCRZllN D/201930
dated 21.05.2020 shall be complied with.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

The Project proponent shall ensure that no creeks or
rivers are blocked due to any activities at the project

site and free flow of water is maintained. Creek water
monitoring program shall be implemented during
the construction phase

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

J^N.-ork.{,o
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IX

necessary measures shall be taken on priority basis

if any adverse impact is observed. NIOT will oversee
the work as a scientific body and continue to monitor
its impact/benefits for at least 5 years post project
completion. Necessary financial assistance to be
provided by project proponent to NIOT. The report
of the same to be submitted to regional office of
MoEF&CC ro ect ro nent

Marine ecological monitoring and its mitigation
measures for protection of phytoplankton,
zooplanktons, macrobenthos, estuaries, sea-grass,

algae, sea weeds, Crustaceans, Fishes, coral reefs and
mangroves etc. as given in the EIA-EMP Report shall

be complied with in letter and spirit with the help of
reputed organization or individuals of national
repute having knowledge in the said subject.
Necessary financial assistance to be provided by

ro ect ro nent.

Establishment (CTE) from APPCB vide Order No. 633/
APPCB/ CFEIRO NLR/HO/2010 daied 25.02.2021.

Refer Below
Based on discussions held with PP, it was informed by PP

that this condition has been complied and PP informed that
PP engaged NABL Accredited Laboratory to conduct
Environmental Monitoring i.e., Terrestrial & Marine
parameters in addition, NCSCM is also monitoring the Iand,

air quality, noise, water, marine, marine sediment
parameters and mangroves, ones in four years and the
recent report issued by NCSCM has been submitted to
APPCB.

Being Complied
During inspection, it was noted that PP has installed 3 Nos.

of Continuous Ambient Air Quality Monitoring Stations
(CAAQMS) and connected to APPCB website. Further, PP

has been undertaking periodical monitoring of other
parameters like terrestrial & marine parameters and reports
are submitted to APPCB and MoEF&CC at r ular intervals

Continuous online monitoring of air and water
covering the total area shall be carried out and the
compliance report of the same shall be submitted
along with the 6 monthly compliance reports to the
regiona I office of MoEF&CC.

aes *r.ri. rid urc ryradanr

E
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The actions shall be in accordance with proposed
landscape planning concepts to minimize major
landscape changes. The change in land use pattern
shall be limited to the proposed port limits and be
carried out in such a way as to ensure proper
drainage by providing surface drainage systems
including storm water network.

1 1 -13: CAAQMS Stations and U loadin of EC, HYCR and Monitorin Re rts in their Website
x Refer Below

PP informed that this condition is being complied with.
However, this being a specialized condition, only concerned
agency having relevant experience and expertise in

handling / understanding landscape / land use pattern
changes can verify the compliance and PP has been
suggested to identi{y and engage some specialized agency,
who can verifi/ the compliance and submit the report to
MoEF&CC, APPCB and CPCB for verification.

\N*.&\,J^.
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xt Suitable preventive measures be taken to trap
spillage of fuel / engine oil and lubricants from the
construction site. Measures should be taken to
contain, control and recover the accidental spills of
fuel during cargo handling.

Being complied
Based on perusal of records, it is noted that this port has

existing Tier-l oil spill response equipment to combat any
oil spill and coordinate with lndian Coast Guard to contain,
control, and recover the accidental spills of fuel during
cargo handling. Further, PP has a well laid down oil
contingency plan and disaster management plan also in
place.

x All the mitigation measures submitted in the EIA

report shall be prepared in a matrix format and the
compliance for each mitigation plan shall be

submitted to the RO, N4oEF & CC along with a half
yearly compliance report.

Complied
Based on perusal of records, it is noted that PP has prepared

an environmental monitoring plan in a matrix format for the
Phase-lll expansion and is shared with the ministry and the
same is beinq implemented.

As per the Ministry's Office Memorandum F. No. 22-

65/2017-lA.lll dated 30th September, 2020, the
project proponent shall abide by all the
commitments made by them to address the
concerns raised during the public consultation. The

project proponent shall initiate the activities
proposed by them, based on the commitment made

in the public hearing, and incorporate in the
Environmental Management Plan and submit to the
Ministry. All other activities including pollution
control, environmental protection and conservation,
R&R, wildlife and forest conservation/protection
measures including the NPV, Compensatory
Afforestation etc., either proposed by the project
proponent based on the social impact assessment

and R&R action plan carried out during the
preparation of EIA report or prescribed by EAC, shall

also be implemented and become part of EMP.

Being Complied
Based on perusal of records, it is noted that PP has been in

discussions with nearby villages and public and
commitments made during Phase-ll (in 2009) is being
implemented in addition to commitments made in EIA/EMP

reports some of which inter-alia includes pollution control
measures, Environmental protection and conservation
measure, R&R, Wildlife and forest conservation/ protection
measures including the NPV, Compensatory Afforestation,
etc., are being implemented.

Construction activity shall be carried out strictly
according to the provisions ofCRZ Notification, 201 1

and the State Coastal Zone Management Plan as

drawn up by the State Government. No construction
works other than those permitted in Coastal

Regulation Zone Notification shall be carried out in
Coastal Regulation Zone area. A certificate of
adequacy of available power from the agency
supplying power to the project along with the load

allowed for the project should be obtained.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same. Even though PP informed that Power supply is
through Southern Power Distribution Corporation Limited
(SPDCL), PP has not provided any certificate from the power

supplying company certifying adequacy of power supply.

\N*\kJ.^ Page 21 of 32

xiii. The company shall draw up and implement the Being Complied

I Corporate Social Responsibility Plan as per the Based on records furnished, it is noted that this company

I Cornp.ny's Act of 2013. has a well laid down CSR policy and as per records

I furnished, it is observed that PP has spent an amount of Rs. 
I

I 17 .94 crctes towards implementation of various CSR

I activities in and around port during the period 2020.21 to
r I zoz4-25. I
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lt

lt All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosives, Fire Department, Coast Guard, Civil
Aviation Department shall be obtained, as

applicable by project proponents from the

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

MonitorinAir Qual

respective com ent authorities.
and Preservation

The project proponent shall install a system to
carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main
pollutants released (e.9. PM10 and PM2.5 in reference
to PM emission, and SO2 and Nox in reference to SO2

and Nox emissions) within and outside the project
area at least at four locations covering upwind and
downwind directions.
Appropriate Air Pollution Control (APC) system shall

be provided for all the dust generating points
including fugitive dust from all vulnerable sources, so
as to comply prescribed emission standards.

Eeing Complied
Based on records furnished and also as noted during
inspection, PP has been implementing several pollution
control measures some of which inter-alia includes the
following:
. Established mechanical conveyor system for handling

coal & lron ore.
. Provided closed hoods for the conveyor system.
. Stacker cum re-claimers is being used for loading and

unloading the coal.
. The railway wagons are being loaded mechanically.
. lnstalled fully mechanized coal handling systems with

gantry grab type ship loaders/unloaders.
. Provided hooded conveyor belt for cargo transferring

directly from ship to the designated stack yard by means

of closed hopers and transfer towers.
. Established closed warehouses for storage of weather

sensitive cargoes.
. The loading and discharge points of the conveyor

carrying material are covered with exhaust hoods to
prevent the formation of dust clouds.

. All the conveyor galleries are covered to ensure zero
dust emission during cargo transfer.

. Provided water sprinkling system at transfer towers to
arrest the dust spreading into the atmosphere.

. Provided semi mechanized facilities for truck tarpaulin
covering stations to ensuring all the outgoing cargos by
trucks are covered with tarpaulin.

. Ensuring all the outgoing Railway Rakes are covered
with Tarpaulin.

. Mist Canon systems provided for watering avenue
plantations and road wetting on haul roads

. Operating Mechanical dust suppression system
com rises of 248 canons

IN,*.u\c..J^o

Same as detailed in Specific Condition No.9 above.
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Deploying DSS Tankers of Cannon mounted for
sprinkling water on haul roads and yards to arrest the
dust causing by the vehicular movement
The Cargo stocks/heaps are covered with tarpaulin. 

I

Provided 8 No. tractor mounted hydraulic broom I

sweeping machines for cleaning the roads and letty 
Iareas, I

2 No of Heavy-Duty Sweeping Machines are being
deployed at operational areas and all internal roads.

Erected & maintaining wind breaking wall of height 14

mtrs to prevent any dust nuisance towards habitation
supported with high density greenbelt.
Greenbelt in an extent of 200.07 Ha Developed &
maintaining green belt along the port covering, yards,
roads and all operational areas.

Fig 14-19: Closed Conveyors and Covered Storage of Material & Transportation of Coal

Shrouding shall be carried out in the work site Being Complied
enclosing the dock/proposed facility area. This will
act as dust curtain as well achieving zero dust
discharge from the site. These curtain or shroud will
be immensely effective in restricting disturbance
from wind in affecting the dry dock operations,
preventing waste dispersion, improving working
conditions through provision of shade for the
workers.

Based on
inspection,

records furnished and also as noted during
PP has been implementing the following

measures vrz:
. Erected & maintaining wind breaking wall of height 14

mtrs to prevent any dust nuisance towards habitation
supported with high density greenbelt.

. Covered the operational area with rows of plantation
which are acting as wind barricades.

. Ensuring water sp

"\N-*r.k*J"o
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Fig 20-22: Mist Fog Guns, Sprinklers at Loading Points and Coal Yards for Dust Suppression

Dust collectors shall be deployed in all areas where
blasting {surface cleaning) and painting operations
are to be carried out, supplemented by stacks for
effective dis ersron

The Vessels shall comply the emission norms
prescribed from time to time.

Being Complied
Reportedly, no blasting activities involved in the Port
o pe ration s.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

A detailed traffic management and traffic
decongestion plan shall be drawn up to ensure that
the current level of service of the roads within a 05
kms radius of the project is maintained and
improved upon after the implementation of the
project. This plan should be based on cumulative
impact of all development and increased habitation
being carried out or proposed to be carried out by
the project or other agencies in this 05 Kms radius

] of the site in different scenarios of space and time

Complied
Based on perusal of records, it is noted that PP has

undertaken a detailed Traffic Management and
Decongestion Plan through M/s. FP Project Management
and the report submitted to the competent authorities on
11.07 .2024.

vI

and the traffic management plan shall be duly
validated and certifled by the State Urban
Development department and the P.W.D./
competent authority for road augmentation and
shall also have their consent to the implementation
of components of the plan which involve the
participation of these departments.

$\-^"\k"&^
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vi. Diesel power generating sets proposed as source of Being Complied
backup power should be of enclosed type and Based on discussions held with PP, it is noted that this port
conform to rules made under the Environment, is being supplied non-conventional source of energy
(Protection) Act, 1986. The height of stack of DG sets ithrougfr Power Grid for uninterrupted power supply.
should be equal to the height needed for the I (BLYTH Wind Park Pvt. Ltd., Ananthapur Dist., Andhra
combined capacity of all proposed DG sets. Use of ] Pradesh). The DG sets are being operated as back up for
low Sulphur diesel. The location of the DG sets may ] emergency lighting & safety during power breakdowns and
be decided with in consultation with State ] retrofitting certification was carried out for the DG Sets.
Pollution Control Board. I Further, PP was undertaking stack emission monitoring of

IDG sets and verification of latest monitoring reports

linaicatea, all measured values to be within stipulated
I r norms.
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Water Quality Monitoring and Preservation:
The Project proponent shall ensure that no creeks or
rivers are blocked due to any activities at the project
site and free flow of water is maintained.
Appropriate measures must be taken while
undertaking digging activities to avoid any likely
degradation of water quality. Silt curtains shall be

used to contain the spreading of suspended
sediment during dredqinq within the dredqinq area.

Being Complied
No creeks or rivers are blocked in the port premises and
ensurinq free flow of water.

Being complied
Reportedly, PP is taking appropriate measures for
undertaking digging activities to avoid any likely
degradation of water quality.

No ships docking at the proposed project site will
discharge its on-board waste water untreated in to
the estuary / channel. All such wastewater load will be

diverted to the proposed Effluent Treatment Plant of
the proiect site.

Being complied
Reportedly, no ships are allowed to discharge on board
wastewater.

Measures should be taken to contain, control and
recover the accidental spills of fuel and cargo
handle.

Being Complied
As per the information provided by PP, port has existing
Tier-l oil spill response equipment to combat any oil
spill supported by lndian Coast Guard to contain, control
and recover the oil spill.

Being Complied
As per the discussions held with PP and as per records

verified, the following is noted:
. Oil spills are being managed as per the approved Oil

Spill Contingency Plan and PP has provided Oil Boom,

Skimmer and chemicals to attend any accidental oil
spills.

. Staff are being trained to deal with Tier-l Oil spills.

. As per Disaster Management Plan, lndian Coast Guard

will be alerted to coordinate and the details were

furnished to the MoEF&CC Regional Office, Bangalore,

vide our letter no . KP/M}EF /PH-ll/20 dated 02.02.20'10.
. The latest OPR drill was conducted at the port on

19.06.2024. Copy attached as Annexure.

Spillage of fuel / engine oil and lubricants from the
construction site are a source of organic pollution
which impacts marine life. This shall be prevented by

suitable precautions and also by providing
necessary mechanisms to trap the spillage.

Total freshwater use shall not exceed the proposed

requirement as provided in the project details. Prior
permission from competent authority shall be

obtained for use of fresh water.

Being Complied
As per records verified, PP has obtained permission for
drawl of water from Nakkala Kalava.

Being Complied
During inspection, it is noted that PP has been operating 2
No. of sewage Treatment Plants (sTP) '1 x 500 KLD & 1 x 40
KLD for treatment of sewage generated in the port and the

vlI Sewage Treatment Plant shall be provided to treat the
wastewater generated from the project. Treated

water shall be reused for horticulture, flushing,

backwash, HVAC purposes and dust suppression.

The project proponents will draw up and implement
a plan for the management of temperature
differences between intake waters and discharge
waters.

Refer Below
As per the discussions held with PP, it was informed that
this condition is Not Applicable to them and there is no
intake and discharge of water involved in the Port
operations. PP has advised to seek a corrigendum to EC. in
case the same is not applieable from EAC/ Ministrv.
Accord in Minis ma to
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A certificate from the competent authority for
discharging treated effluent/ untreated effluents
into the public sewer/ disposal/ drainage
systems along with the final disposal point should
be obtained.
No diversion of the natural course of the river shall

be made without prior permission from the Ministry
of Water resources.

treated water is being reused for the green belt within port
premises.

Being Complied
Reportedly, PP is complying with this EC condition

X,

xt All the erosion control measures shall be taken at
waterfront facilities. Earth protection work shall be
carried out to avoid erosion of soil from the
shoreline/boundary line from the land area into the
marine water body.

Being Complied
Reportedly, PP is complying with this EC condition

Noise Monitoring and Prevention
The noise level survey shall be carried as per the
prescribed guidelines and report in this regard shall

be submitted to Regional Officer of the Ministry as a

part of six-monthly compliance report.

Being Complied
Based on records verified, it is noted that PP has engaged a

NABL Accredited Laboratory to monitor Noise quality at 7
different locations and verification of latest noise
monitoring data indicated, all the measured values to be

within stipulated norms.
Noise from vehicles, power machinery and
equipment on-site should not exceed the
prescribed limit. Equipment should be regularly
serviced. Attention should also be given to muffler
maintenance and enclosure of noisy equipment.
Acoustic enclosures for DG sets, noise barriers for
ground-run bays, ear plugs for operating personnel
shall be implemented as mitigation measures for
noise impact due to ground sources.

Being Complied
During inspection, it was noted that PPEs have been
provided for all staff and workers and DG sets are provided
with acoustic enclosures and verification of latest ambient
noise monitoring report indicates, all the measured values
to be within stipulated norms.

The ambient noise levels should conform to the
standards prescribed under E(P)A Rules, 1986 viz. 75

dB(A) during daytime & 70 dB(A) during night time.
Energy Conservation Measures

Being Complied
Based on verification of records, it is noted that the Port is
being supplied with non conventional sources of energy
through Power Grid for uninterrupted power supply.
(BLYTH Wind Park Pvt. Ltd., Ananthapur Dist., Andhra
Pradesh) and all the office and other buildings are provided
with LED li hts

Provide solar power generation on roof tops of
buildings, for solar light system for all common areas,
streetlights parking around pro.ject area and maintain

Provide LED lights in their offices and port areasI

Waste Management
Dredged material shall be disposed of safely in the
designated areas.

Shoreline should not be disturbed due to dumping.
Periodical study on shoreline changes shall be
conducted and mitigation carried out, if necessary.
The details shall be submitted along with the six-
monthly monitoring reports.

Being Complied
Reportedly, PP disposed off all the dredged materials safely
in designated areas.

Being Complied
Based on a recent study conducted by NIOT, it is noted that
shoreline monitoring has been done and no major damage
has been identified.

Necessary arrangements for the treatment of the
effluents and solid wastes must be made and it must

Same as detailed in Specific Condition No.8
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be ensured that they conform to the standards laid

down by the competent authorities including the
Central or State Pollution Control Board and under
the Environment (Protection) Act, 1986.

The solid wastes shall be managed and disposed as

per the norms of the SWM Rules, 2016.

Being Complied
As detailed in earlier EC conditions, all the solid and other
wastes generated are disposed as per Rules.Any wastes from construction and demolition

activities related thereto shall be managed so as to
strictly conform to the Construction and Demolition
Waste Manaqement Rules, 2016.

A certificate from the competent authority handling
municipal solid wastes should be obtained,
indicating the existing civic capacities of handling
and their adequacy to cater to the M.S.W. generated
from project.

Used CFLs and TFLs should be properly collected
and disposed offlsent for recycling as per the
prevailing guidelines/ rules of the regulatory
authority to avoid mercury contamination.

v t

Greenbelt

Oil spill contingency plan shall be prepared and part
of DMP to tackle emergencies. The equipment and
recovery of oil from a spill would be assessed.

Guidelines given in MARPOL and Shipping Acts for
oil spill management would be followed.
Mechanism for integration of terminals oll
contingency plan with the overall area contingency

lan under the coordination of Coast Guard

Being Complied
Based on verification of records, it is noted that PP has an

Oil Spill Contingency Plan and this port has Tier-l Oil Spill
response equipment for recovery of oil spill in coordination
with lCG, Krishnapatnam and follows the guidelines given
in MARPOL and Shipping Acts.

Being Complied
As per records furnished, it is noted that PP has undertaken
greenbelt/ plantation in - 210 Ha and during last one year,

PP has lanted more than 1.0 lakh trees.

Green belt shall be developed in area as provided in

project details with a native tree species in

accordance with CPCB guidelines.

Top soil shall be separately stored and used in the
development of greenbelt.

Being Complied
Reportedly, all the generated top soil has been utilized for
greenbelt development and further, PP was found to be

using coco peat, red soil and vermicompost for enriching
the top soil.

Marine Ecology
The dredging schedule shall be so planned that the
turbidity developed is dispersed soon enough to
prevent any stress on the fish population.

Eeing Complied
Reportedly, PP complied with this EC condition and PP has

been undertaking studies through reputed institutes like

NIOT and NCSCM for assessing any environmental damage
to take appropriate steps to mitigate the same.

While carrying out dredging, an independent
monitoring shall be carried out through a

Government Agency/lnstitute to assess the impact
and necessary measures shall be taken on priority
basis if any adverse impact is observed.

A detailed marine biodiversity management plan

shall be prepared through the NIO or any other
institute of repute on marine, brackish water

Being Complied
Based on discussions held with PP, it is noted that PP has

engaged Sugandhi Devadason Marine Research lnstitute

I

I
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authority. The report shall be based on a study of
the impact of the project activities on the intertidal
biotopes, corals and coral communities, molluscs,

sea grasses, sea weeds, sub- tidal habitats, fishes,

other marine and aquatic micro, macro and mega
flora and fauna including benthos, plankton, turtles,
birds etc. as also the productivity. The data
collection and lA shall be as per standards survey

for preparing detailed Biodiversity management plan. Final

methods and include underwater hoto ra

study report is yet to be received

Being Complied
Reportedly, there are no aquatic wildlife sanctuaries in the
vicinity of the Port and PP is taking adequate measures for
that the water traffic does not impact the marine ecosystem 

I

h

The project proponent shall ensure that water traffic
does not impact the aquatic wildlife sanctuaries that
fall along the stretch of the river.

for port operations
Public Heari and Human Health lssues

Being Compiled
During the inspection, it was noted that PP has established
an occupational health centre (OHC) with all essential
facilities and a doctor, and an ambulance are also made

I available for addressing any eventuality. Further, PP was

I conducting periodical health checkups for all workers and

I records are also maintained as er Factories Act

Fig 23-25: Occupational Health Centre

--
Workers shall be strictly enforced to wear personal
protective equipment's like dust mask, ear muffs or
ear plugs, whenever and wherever necessary/
required. Special visco-elastic gloves will be used by
labour e sed to hazards from vibration

Being Complied
During the inspection, it was noted that all the workers,
employees and stakeholders were wearing PPEs at
operational areas.

Safety training shall be given to all workers specific Being Complied
ployeeto their work area and every worker and em

\I\.*r.\uJ".
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I iv. I Marine ecology shall be monitored regularly also in

I terms of sea weeds, sea grasses, mudflats, sand

] I arn"t, fisheries, echinoderms, shrimps, turtles,

I corals, coastal vegetation, mangroves and

I other marine biodiversity components including all

micro, macro and mega floral and faunal

components of marine biodiversiW.

Being Complied
Based on records furnished, it is noted that PP has

appointed M/s. SV Enviro Labs for Monitoring the
Terrestrial & Marine parameters viz., marine water quality,

marine sediment quality, surface water quality and ground
water quality at regular intervals with NABL Laboratory.

i. The work space shall be maintained as per
international standards for occupational health and

I safety with provision of fresh air respirators,
blowers, and fans to prevent any accumulation and

I inhalation of undesirable levels of pollutants

i including VOCs.
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will be engaged in fire hazard awareness training
and mock drills which will be conducted regularly.
All standard safety and occupational hazard
measures shall be implemented and monitored by
the concerned officials to prevent the occurrence of
untoward incidents/ accidents.

An emergency preparedness plan based on the
Hazard identification and Risk Assessment (HIRA)

and Disaster Management Plan shall be
implemented.

Based on discussions held with PP and based on verification
of records, it is noted that all the employees, workers &
contractors are given daily toolbox talks, monthly review
meetings with employees engaged in various activities of
the port and periodicaltraining are provided to all the staff.

Being Complied
Based on verification of records, it is noted that port has

developed an emergency preparedness plan and a Disaster
Management Plan and the same is being updated on a

periodical basis and the latest DMP was updated on
30.08.2024.

Provision shall be made for the housing of
construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water,

medical health care, creche etc. The housing may be
in the form of temporary structures to be removed

after the completion of the project.

Occupational health surveillance of the workers shall Same as detailed in Point No. I above

be done on a regular basis.

Environmental Re nsibil
The company shall have a well-laid-down
environmental policy duly approved by the Board of
Directors. The environmental policy should
prescribe for standard operating procedures to
have proper checks and balances and to bring into
focus any infringements/ deviation/ violation of the
environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reporting
infringements / deviation / violation of the
environmental / forest / wildlife norms / conditions
and / or shareholders / stake holders. The copy of
the board resolution in this regard shall be

submitted to the MoEF&CC as a part of six-monthly

Partly Complied
Based on examination of records, it is noted that PP has a
well laid down environmental policy and SOPs with proper
checks and balances for addressing environmental issues.

However, a copy of the latest Board Resolution has not been
received by the Regional Office along with half yearly

compliance reports.

re rt.

tl A separate Environmental Cell both at the project and

company head quarter level, with qualified personnel

shall be set up under the control of senior Executive,

who will directly report to the head of the
organization.

Being Complied
During inspection, it was noted that PP has established a

separate environmental cell with qualified people and
reporting directly to the Vice President.

llL Action plan for implementing EMP and
environmental conditions along with responsibility
matrix of the company shall be prepared and shall

be duly approved by competent authority. The year

wise funds earmarked for environmental protection

measures shall be kept in separate account and not
to be diverted for any other purpose. Year wise
progress of implementation of action plan shall bq

Being Complied
Eased on verification of records, it is noted that PP has spent
an amount of Rs. 17.38 crores as capital expenditure and Rs.

2.41 crores as recurring expenditure for implementation of
environmental protection measures and PP has submitted
a responsibility matrix also. However, PP has not furnished
the action plan for implementation of this plan to the
Reqional Office of the Ministry.
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Being Complied 
I

Reportedly, PP complied with this EC condition during 
I

construction phase and have provided all essential facilities 
I

like fuel, toilets, STP, drinking water, medical facilities etc. I

and the same have been removed after completion of the
project.

I
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reported to the Ministry/Regional Office along with
the Six-Monthly Compliance Report.

Self-environmental audit shall be conducted
annually. Every three years third party environmental
audit shall be carried out.

Being Complied
Based on verification of records, it is noted that PP has been
submitting half yearly compliance reports as self-
environmental audit report along with details of all

monitoring reports and once in 3 years, the same is carried
out by a MoEF&CC and NABL accredited laboratory along
with Terrestrial & Marine Monitoring reports to APPCB and
MoEF&CC

Miscellaneous
Complied
Based on verification of records, it is noted that PP has

advertised regarding the grant of EC in tlvo Newspapers
namely Vaartha (Telugu) and The New lndian Express

(English) on 21.01.2021 after the grant of EC.

The copies of the environmental clearance shall be
submitted by the project proponents to the Heads

of local bodies. Panchayats and Municipal Bodies in
addition to the relevant offices of the Government
who in tum has to display the same for 30 days from
the date of receipt.

Complied
Based on verification of records, it is noted that PP has

submitted the copy of the EC to the District Collector, local

Panchayats and other agencies vide letter dated 01.02.202'l.

Being Complied
Based on examination of records, it is noted that PP has

been submitting the half yearly compliance reports along
with results of monitoring data periodically to the Regional
Office of the Ministry and have been uploading the same in
their website at https:,//www.adanioorts.com/Down loads

The project proponent shall upload the status of
compliance of the stipulated environment clearance
conditions, including results of monitored data on
their website and update the same on half-yearly
basis.

The project proponent shall submit six- monthly
reports on the status of the compliance.of the
stipulated environmental conditions on th'e website
of the ministry of Environment, Forest and Climate
Change at environment clearance portal.

The project proponent shall submit the
environmental statement for each financial year in
Form-V to the concerned State Pollution Control
Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently
and put on the website of the company.

The project proponent shall make public the
environmental clearance granted for their project
along with the environmental conditions and
safeguards at their cost by prominently advertising
it at least in two local newspapers of the District or
State, of which one shall be in the vernacular
language within seven days and in addition this
shall also be displayed in the project proponent's
website permanently.
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Being Complied
Based on examination of records. it is noted that PP has

submitted the Environmental Statement in Form V to
APPCB on 28.09.2024.
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The criteria pollutant levels namely; PM2.5, PM10,

SO2, Nox (ambient levels) or critical sectoral
parameters, indicated for the project shall be
monitored and displayed at a convenient location
near the main gate of the company in the public
domain.

Being Complied
Based on examination of records, it is noted that PP has

been undertaking periodical monitoring of ambient air
quality parameters by a MoEF&CC recognized laboratory
and the results of the same are displayed near the entrance/
main gate.

The project proponent shall inform the Regional

Office as well as the Ministry, the date of financial
closure and final approval of the project by the
concerned authorities, commencing the land

development work and start of production
operation by the project.

The project authorities must strictly adhere to the
stipulations made by the State Pollution Control
Board and the State Government.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

v t

tx The project proponent shall abide by all the
commitments and recommendations made in the
EIA/EMP report, commitments made during Public
Hearing and also that during their presentation to
the Expert Appraisal Committee.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

x No further expansion or modifications in the port
area shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate
Change (MoEF&CC).

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

xl Concealing factual data or submission of
false/fabricated data may result in revocation of this
environmental clearance and attract action under
the provisions of Environment (Protection) Act,

1986.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

xI

xl

The Ministry may revoke or suspend the clearance,

if implementation of any of the above conditions is

not satisfactory.

The Ministry reserves the right to stipulate
additional conditions if found necessary. The

Company in a time-bound manner shall implement
these conditions.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.

XIV The Regional Office of this Ministry shall monitor
compliance of the stipulated conditions. The project

authorities should extend full cooperation to the
officer (s) of the Regional Office by furnishing the
requisite data / information/ monitoring reports.

J.N"..rk**.

Being Complied
Based on examination of records, it is noted that PP has

obtained CTE from APPCB vide Order No I

633/APPCB/CFEIRO- NLR/HO/2010 dated 25.02.2021 and

as per records furnished, proiect is yet to be implemented. I

I

I

Being Complied
PP is aware of this EC condition and agreed to comply with
the same.
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XV The above conditions shall be enforced, inter-alia
under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention

& Control of Pollution) Act, '1981, the Environment
(Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary
Movement) Rules, 2016 and the Public Liability
lnsurance Act, 1991 along with their amendments
and Rules and any other orders passed by the
Hon'ble Supreme Court of lndia / High Courts and
any other Court of Law relating to the subject
matter.

Eeing Complied
PP is aware of this EC condition and agreed to comply with
the same.

\N-"rk,**
Dr. Murali rrE6ii=-

Additional Director (S)/ Scientist-E

***** End of The RePort****
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